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i Dt.13-3-95

shri ShaiL Ramesh ' Applicant

And

1. Collector, Cent al Excise & Customs
Hyderabad.

2. CollecLor, Central Excise & Custo&s,'
' Respo?dents

Counsel for the Applicant ¢ Shri S. Ramakrishnﬁ Rao

Counsel gor the Respondents: Shri N.V. Raghava geddy

Coram

Hon'ble qustice Shri V. Neeladri RaoL Vice=Chairman
Hon tble shri R. RENQara a1, SiSmiusa  amiee v, — .
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Y AS PER HOW'BLE JUSTICE SHRI V. NEELADRI RAO,
VICE-CHAIRMAN [

JUDGEMENT

Heard shris. Ramakrishna Rao, lasrned
counsel for the applicant and al<o Shri N.V. rRamana,

2. The arplicant is now working as Hawaddar re¢ords.

lesrned standing counsel for the Respondents. i
This 02 was filed praying for & direction to the R@%—

pondents to consider the anplicant for promotion as

L.D.C, on the basis of seniority/fitness |in accordaqce

Wwlth the comblned seniority list with effect from the
in rank

date hisjuniors/hive been promoted.(i.e. '18-12-91)

with all conseguential benefits.ﬁfTﬁe combined seni‘rity

Tigtr referrar +n 3o ramhinsd canimrits 1ic+r ~AF Hawalldaw

and Hawaldar records.

3. Til%h 17-68-90, the Nellore divisicon wheeh wag
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- - o - R R et

Central Excise ind Customs. The said division was grdns

~red to Guntur Collectorate. The avplicant was oricinally
in Nellore division and now he is working| in Guntur divn.

It is submitted by Shri N.V. Ramana learned standing:
counsel for the Respondents that he was instructed tob

state that none of the juniors of the applicant in
Guntur/was promoted to the post of L.D.C. and at pregent

the applicant is the seniormost eligible c¢andidate in

L.D.C. and he will be considered for the $aid promotion

4. But the learned counsel forthe applicant urged
that his juniors were promoted as L.D.Cs by order dated

17-12-94 (Annexure 7 page 32) and hence a.direction has

LU we gulven T Tne KeEsSponaents to promote the applicdnt
I

with effect from 18-12-91. - ‘




4, This 0A was filed on 31-1-95 in ngard to the

LR IR
challege ¢akpromotions mide in December, 235, Evéﬁ

~{he promotees -referred to in AnnexuxL 7 are not
— N A;,m;kgﬁ“

just 3nd proper to issue a direction to the RespFn~
dents to consider the case of the asplicant for

promotion with 2ffect from 18-12~91)eken assuming

that those promotees are juniors to the anplican
As euch, there 1s nNoO ~vged TO CONSLUED' LUL Ulspuzp s

G &

urged juniors

of this 02 whether the said promotees

to the applicant in the Guntur Collectorate. ’

|
5. In these circumstances, this 0A 1is disposed

-

The case of the afplicant for pronctinn to qhe

post of L.D.C. in the ne«t vacancy in Gunture Collectorate

1
considered as he is the senior most eligible caﬁdidate’

in;;the Guntur Collectorate for consﬂder'tion far

DrOWMOL LU, LU LLIET DL vty e - e

Il

accordingly. No costs./ ' ‘ i

19
KR. RANGAMAUAN) AV e AV LIl i ane sy
Member (&dmn.) Vice-qhairman
Dated the 13-3-95 1
Open court dictation
LNw2 ‘
17

\ Dy.Registrar{Judl)

l. Collector, Central Excise & Customs,Hyde{abad.

» Collector, Central Elcise & Customs,Guntur,

« One copy to Mr.S.Ramskrishna Rao, Advocate, CAT,Hyd.
One cg to Mr.N.,V,Raghava Reddy,Addl1,CGsc,CAT.Hyd.
One copy to Library,CAT,Hyderabad.
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| TYPED BY CHECKED BY -
" COMPARES BY " APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNIL -
HYDERABAD BENCH AT HYDERABAD,

THE HON'BIE MR.JUSTICE

[CE. V,NEELADRI-RAD
VICE~ QHAIRMAM“,ef”f%’Rﬂ
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- THE "HON 'BIE MR,R.RANGARnfanMtﬁ5ﬁ§Tﬂ—#,
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and Interim directions

Disposed of with dire.‘ction‘s-."/ :

Dismi sed,






